335 Matters undor ASADHA 13, 1902 (SAKA) Rule 377 336

So far as the language ig concerned,
Kak-Borak in Bengali script has been
declared ag the Second State Langu-
age and hag been introduced as a
medium of instruction in gelected pri-
mary schools,

The fina] question of the hon, mem-
ber wag regarding the direct contact of
TUJs ang the students’ wing. So far
we have no direct contact either with
the TUJS or with the students’ wing.

12.40 hrs.

MATTERS UNDER RULE 377

{i) REPORTED NON-DISBURBEMENT OF
TARAVI LOANS BY StTATE GOVERN-
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{ii) RELFASE OF INDIAN WORKERS
EMPLOYED BY ALISA CONSTRUCTION
ComPANY IN DumAL
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MR. SPEAKER: Before I call upon
Shri Harikesh Bahadur to raise a

matier under Rule 377, I have to
point out that under the well-estab-
lished practice, no Member jg allowed
to raise more than one matter under
Rule 377 during a week,

Shri Harikesh Bahadur has already
raised g matter under this Rule on
2nq July, 1980 during this week. As
the present matter is of considerable
importance, I have allowed him to
raise another matter during this week.
I would, however, mention that this
would not be a precedent for the
future. '

(iii) REPORTED DELAY IN THE ELECTION
oF SpEARIR IN UP. LzomtATIiVE
ASSEMELY,
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